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Hon'kle Mr. Justice R.R.K.Trivedi, '.C.
HDn'h}.B nr. D-_.R. TiUBrip ﬂ. L 3

Wwe have heard Shri P. Barman, learned cocunsel for the
applicagnt and Shri D.C.Saxena, learned counsel for t he respondents.
Ko A %

ﬁgf'ﬁis application/l’ilad under Sectiop 17 of the A.T. Act,
1985, the applicgnt has prayed to punish the respondents for
committing contempt of t his Tribunal, The grievance of the
applicgnt is that his represantation has not been decided.
In the order of this Tribunal dated 12.,9.2002 passed in
OA No.768/02 time of two months was granted. Alonguwith
counBer, a copy of ths order dated 24,10,2002 has been
filed as Annexure-A-6 which is an order passed in pursuance
to the order of this Tribunal.

We do not see any reascn to initiate contempt ggainst

the respondents. Accordingly, contempt proceedings are
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droppeds NO order as to costse
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